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OA,570/94

Interim Order

( As per Hon, Mr, Justice V, Neeladrﬁ Rao, Vice Chairman )

Admit, |
2. These applicants claim that théy belong to OBC
categories, While submitting theiriapplications for Civil
Services Examination, 1994, they stated that they were
applying for the same eventhough they crossed 28 years of
age under the impression that the paper report in the
Deccan Chronicle (xerox coﬁ?es of the relevant portion is
filed as material paper at page 9 of the material papers)
reads that the relaxation in regardto the age and the
number of attempts are applicable to all OBCs as per the
order of this Tribunal. By letters!despatched in May, 94,
the applicants were:tequired to submit proof to the effect
that they are the applicants in thelOAs in the Tribunal or
Writ Petitioners in the High Court wherein the interim
order was passed in their Favour. | |
3, It is the case of the applicants that they filed the
applications within the time. Anyhgw, the letters addressed
to them do not indicate that they are rejected on the ground
that they are not received in iime.| I+ cannot be stated
that there is no force in tﬁe contention that the paper
report in the Deccan Chronicle (keer cop? of relevant

portion is at Material Papers page.Fo.Q) does not indicate

that the interim order in regard tofrelaxation of age and

‘number of attempts are applicable ﬂnly in regard to the

applicants alone.
4, Hence, it is just and proper to pass the following
interim order : |

R-2 (UPSC) is restrained unt%l further orders from
rejecting the applications of these applicants perse on the

ground that they crossed the age of 28 years if they are
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pvm

within the age of 33 years by the requisite date and/or
that they availed maximum number of attempts.

4. The time jfor submisgion of reply by the applicants to
the UPSC is extended till 1-6-1994, If the applicants are
otherwise eligible, R-2 hqﬂ to make arrangements for send-
ing the Hall-tickets to the applicants for the Preliminary
Examination of Civil Services Examination, 1994 that are
going to be held. But their results 3n the basis of their

performance in the Preliminary Examination should be

withheld until further orders.

N o XA
(R. Rangarajan) (V. Neeladri Rao)
Member (Admn) Vice Chairman

Dated : May 23, 94 ~
Dictated in Open Court %% 4ﬁ’“

Deputy Reglstrar(J)CC

Secretary, Union of India, i
Ministry of Personnel and Tralnlng, New Delhi.

sk
secretary, U.P3S.C., Dholpur House, New Delhi.

Secretary, Ministry of Welfare, Union of India, New Delhi.
copy to Mr.J.Sudheer, Advocate, CAT Hyd.
copy to Mr.vV.3himanna, Addl CGSCL.CAT JHy d

SParecopye.
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